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• 	 CENTRAL ADMINISTRATIVE TRIBUNAL 
• 	 GUWAHATI BENCH 

Original Application No. 142 of 2005 

Date of Order: This the 15th day of June 2005. 

• 	 The Honble Justice Shri G. Sivaran, Vice-Chairman 

• 	 The Hon'ble Shri K.V. Prahiadan, Administrative Member '• 

Shri Gaigongdin Panmel 
Additional Commissioner, 
Customs Preventive Commissionerate, 
N.ER., Shillong. 	 . ...Appiicant. 

By Advocates MrJ.L. Sarkar and Mr S. Nath. 

- versus- 

Union of India, represented by the 
Secretary (Revenue), 
Ministry of Finance, 
Department of Revenue, 

• 	 North Block, New Delhi. 

Central Board of Excis & Customs 
• 	 (through its Chairmanr 

North Block, New Delhi. 

Chief Commissioner, 
Customs & Central Excise 
Shillong Zone, 
Crescens Building, 
M.G. Road, Shillong-1. 	 • 

Commissioner of Customs (P) 	• 
North Eastern Region, 
Customs House, - 

•11-0-MG Road, Shillong. 	 ...Respoiidents 

By Advocate Mr-AK. Chaudhuri,AddI. C.G.S.C. 	• 
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SIVARAIAN. 1. (V.C.) 

The applicant is working as Additional Commissioner; 

Customs Preventive Commissionerate, N.E.R.., Shillong since. 

18.3.2002. After completing three years of service in the North 

Eastern Region, pursuant to option called for by the Central Board of 

Excise and Customs, the applicant submitted option on 27.4.2005 

(Annexure-C) for retention in the same station, i.e. Shillong for at 

least one year since his son is in the middle of the. academic year. It is 

the grievance of the applicant that ignoring the said option, the 

applicant has now been transferred to Kolkata Commissionerate. 

	

2. 	Mr J.L. Sarkar, leirned counsel for the applicant,.submits 

that since the applicant's son is studying at Shillong and is in the 

middle of the academic year he requested, for his retention at Shillong 

itself at least for one year and without considering the said request 

the impugned order was passed. 

	

3: 	We have also heard Mr A.K. Chaudhuri, learned 'Mdl. 

C.G.S.C. forthe respondents. 

	

4. 	Since the option exercised by the applicant in Annexure-C 

is not seen considered and since the impugned order was 'passed by 

considering the representations of various other persons, we are of 

the view that the respondents are to be directed to consider the case 

of the applicant also. For the said purpose, we direct the applicant to 

make a representation with reference' to Annexure-C option within a 

period often days from today before the respondent No.1.. If such a 

representation is filed the respondent No.1 will consider the same. and 

pass appropriate orders within a period of six weeks thereafter. The 

9Rl 
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applicant will produce this order alongwith the representation before 

the respondent No.1 for compliance. If the application is filed within 

the time specified above the respondents will retain the applicant in 

the presen.t place till the disposal of the representation directed to be' 

filed hereinabove. ' 

The O.A. is accordingly disposed of.  

to 
K. V. PRAHLADAN) 	 '. ' 	 ( G. SIVARAJAN). 

ADMINISTRATIVE MEMBER 	' ' 	VICE-CHAIRMAN 

nkm  
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O.A. 142-12005 

Gaigongdin Panmei 

—Vs- 

Union of India & Ors. 

p 

That the applicant Is working as Additional Commissioner, Customs 
Preventive Commissionerate, N.E.R., Shillong. He was posted to Shillong w.e.f. 
18/03/2002. 

That the applicant being posted in the North Eastern Region of India, he is 
entitled to stay longer in the station of his posting on his option as per the 
transfer policy of the Govt. of India. 

That the applicant in response to the "Option" called by the Central Board 
of Excise and Customs, had duly intimated his willingness to continue in the 
station for at least one more year since his son is in the middle of the academic 
session. 

That by order dated 10/06/2005, the applicant has been transferred to 
Kolkata Central Excise. It is stated that the applicant has not been released from 
his present post as yet. 

The aforesaid transfer order has been issued without application of mind 
ignoring the existing policies of transfer and posting to the North Eastern Region 
and vice versa. The applicant has been posted out of the North Eastern Region 
without taking into consideration the facts and his option under the transfer 
policy. Moreover, the said transfer order has been issued on 10/06/2005 
violating the deadline stipulated in the transfer policy. 

The transfer order has been issued on 10/06/2005 with direction to 
submit compliance report of relieve of officers by the 15th  June 2005 and thus 
denying natural justice to make legitimate representation (11 th  and 12th  June 
being holidays). This depicts hasty action and colourable exercise of power. 

The child of the applicant is in the middle of the academic session and the 
applicant is willing to stay in the 6LIi0or one more year. The applicant will 
suffer irreparable loss if his cause is not considered. 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAHATI BENCH: GUWAHATI 

(An Application Under Section 19 of the Administrative Tribunals Act, 1985) 

O.A. No. 	/2005 

Shn Gaigongdin Panmei 
Working as Additional Commissioner, 
Customs Preventive Commissionerate, 
N.E.R., Shillong. 

Applicant 

Vs 

Union of India represented by the 
Secretary (Revenue), 
Ministry of Finance, 
Department of Revenue, 
North Block, New Delhi. 

Central Board of Excise & Customs 
(through its Chairman) 

0 	 North Block, New Delhi. 

Chief Commissioner, 
Customs & Central Exdse 
Shillong Zone 
crescens Building 
M.G. Road, Shillong —1 

Commissioner of Customs(P) 
North Eastern Region 
Custom House 
110-MG Road, Shillong 

Respondents 

Details of the AoDlication 

I. 	Particulars of the order aoainstwhich the aDDlicationis made: 

This application is made against the order of transfer No. 91/2005 dated 

10/06/2005 issued by the Central Board of Exdse & Customs (CBEC), in violation 

of the norms of transfer and the directives regarding the transfer and posting in 

the North Eastern Region in particular. 

11, 
--4- 
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The applicant declares that the subject matter of this application is within 

the jurisdiction of this Hon'ble Tribunal. 

Limitation 

The applicant declares that the subject matter of the application is within 

the time hmlt prescribed under Section 21 of the Administrative Tribunal Act, 

1985. 

Facts of the case 

4.1 That the applicant is a citizen of India and as such is entitled to the rights 

and privileges guaranteed by the Constitution of India. 

4.2 That the applicant is a member of the IRS (C&CE) Group 'A' Service and 

was appointed by the UPSC and belongs to the 1989 batch. Since his joining, his 

history of posting is given below: 

SI. No. Post held Station From To 

I Senior Superintendent, 
Jorhat, Assam 18.05.92 14.10.92 CentralExase  

Asstt. Commissioner, 
Silchar, Assam. II Customs & Central 21.10.92 17.03.93 

Excise  
Asstt. Commissioner, Imphal, Manipur 

19.03.93 04.03.96 Customs  

IV Asstt. Commissioner, Shillong, Meghalaya 
18.03.96 30.06.97 Customs  

V Asstt. Commissioner, New Custom House, 
14.07.97 19.09.97 Customs Mumbai  

VI Asstt. Commissioner, Sahar International 
19.09.97 15.06.99 Customs Airport, Mumbai  

VII Deputy Commissioner, Custom House & 16.06 .99 14.08.00 Customs Docks, Mumbai  

vm Deputy Commissioner, 
Mumbai 16.08.00 08.03.02 Central Exdse  

Deputy Commissioner, 
Shillong, Meghalaya 18.03.02 24.09.02 

Customs  

X Joint Commissioner, Shillong, Meghalaya 25.09.02 17.03 .03 Customs  
Addi. Commissioner, 

Shillong, Meghalaya 18.03.03 Till date Customs  

4 
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4.3 That the applicant during his present tenure has been posted at Shillong 

w.e.f. 18/03/2002. Now1  he is working as Additional Commissioner. Being posted 

in the North Eastern Region of India, he is entitled to certain special concessions 

and service benefits as per the directive of the Govt. of India regarding 

"Concessions when posted to the North Eastern Region, etc..". 

Copies of the relevant instructions are enclosed 

asAnnexure—A1&A2. 

4.4 The relevant instructions on "Tenure of posting" inter alia, stipulates that 

the neriod of oostlno may be extended when the emolovee concerned 

is prenared to stay lonoer (or the officer on completion of tenure may be 
considered for station of/i/s choice as far as possible). 

4.5 That the order of the Govt. of India extending service benefits to the 

officers serving in the North Eastern Region of India is applicable, inter alia, to 

all Central Government Ministries/Departments. 

4.6 The Central Board of Excise & Customs, (CBEC) under the 

Department of Revenue, Ministry of Finance, has recently formulated a New 

Transfer Policy for Group 'A' officers of the Indian Revenue Service (Customs & 

Central Excise). This transfer policy as mandated in the instruction itself, shall 

come into effect from the 1g  April 2005. 

Copy of the Transfer Policy CBEC 2005 is 

enclosed as Annexure - B 

4.7 That pursuant to the New Transfer Policy, the CBEC had called for options 

for postings from all individual Group-A officers of the Indian Revenue Service (C 

& CE). 

4.8 That your humble applicant accordingly submitted his option on 

27.04.2005 (Copy enclosed). The relevant portion of your applicant's option is 

reproduced below:- 

'3. (Question in the TiansirproIbniw) If you want posting to a particular 
station, name the five different stations in order of preference and give 
reasons -_(Answer):- I hate comaleted 3 nwff In Class 'C' station, 
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Copy of Option / Transfer Proforma submitted 

to the CBEC is enclosed as Annexure - C. 

4.9 That the order of transfer No. 91/2005 dated 10/06/2005 has been issued 

under which a number of Group 'A' officers have been transferred from one 

station to another. The name of the applicant also features against Sl.No. 76 of 

the said order. The applicant has been transferred and posted to Kolkata. It Is 

stated that this order of transfer has been issued as a routine exercise of power 

and has been done without application of mind. The existing policies of transfer 

and posting in particular of the officers posted in the NE region have not been 

taken into consideration while issuing the common transfer order and as a result, 

although, the applicant is protected under the prescribed transfer policy, has 

been transferred out of the present place of posting without taking into 

consideration the facts and his option under the transfer policy. 

Copy of the Transfer Order dated 10/06/2005 

is endosed as Annexure - D. 

4.10 That the said order on transfer dated 10/06/2005 has been issued 

mechanically even ignoring the instruction and enunciated policy as laid down in 

the published transfer policy. The para 2.1 (g) of the said transfer policy 

(Annexure - B) stipulates as under: 

"(9) All annual transfer orders shall be normally issued by 30th  April and, In any 

case, not later than 31g  May of the year." 

The said transfer order ignores the above direction and as such Is violative 

of the direction in the transfer policy. This prejudices cause and interest of the 

applicant particularly in the education of his child. 

4.11 That the applicant reiterates that he has been working at Shillong and he 

has expressed his willingness in writing that he is willing to stay longer period at 

Shillong, his case deserves to be considered under the instruction that period of 

posting at Shillong may be extended when the employee concerned is prepared 



.s. 

to stay longer. The applicant has already expressed his willingness to stay for 

one more year. 

4.12 That the son of the applicant is in the mid-academic session and the 

particulars are given below: 	 -A 
Master D.Panmei - KG II- Mayfair School, Shillong - 2005-06 Session 

4.13 That your humble applicant is aggrieved at the manifest injustice meted 

out to him on the following grounds - 

That the CBEC has shown no consideration to the very "Option" of 

the applicant praying for retention in the same station for only one 

more year on the ground of education of his son, who is in the 

middle of his academic year. 

That the CBEC, by rejecting the prayer of your applicant for 

retention in the same station for only one more year, has violated 

the directive of the Govt. of India, regarding "Concessions when 

posted in the North Eastern Region" (Supra) which deaiiy spells 

out that "the period may be extended .... When the employee 

concerned is prepared to stay longer". 

(C) 	Besides, the impugned transfer order is also not in conformity 

with the present transfer policy of the CBEC on the following 

premises - 

(I) 	Para 5.8 of the New Transfer Policy of the CBEC 

states that the officers, after completing their tenure 

in the North Eastern Region 'will get preference 

in posting to stations of their choice'. 

(ii) 	The words "station of their choice" is obviously an 

inclusive term and naturally Indudes in its ambit the 
, 

choice of continuation in the present station of 
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posting and that too, only for one more year on the 

ground of child's education. 

4.14 	From the above, it appears that while issuing the transfer order, the CBEC 

has not taken the National Policy of Transfer on North East as well as its own 

Transfer Policy into consideration. 

4.15 	The impugned transfer order affecting the applicant is not made in Public 

interest - rather, it reeks of discrimination, non-application of mind, etc. because 

retention of an officer, who hails from the region, for another year would instead 

have helped the public interest owing of the following reasons:- 

(I) 	Retention of quarters by officer from outside the region replacing 

the applicant could have been avoided. 

Similarly, saving the expenditure on double house rent to the 

replacing officer from outside the region could have helped the 

national exchequer. 

Posting of an unwilling officer (as the case may be) to a hardship 

station would not have helped the interest of the Department in 

particular and the Nation in general. 

4.16 The delay in issuance of the Transfer order is In violation of CBEC's own 

deadline under Para 2.1(g) stipulating that -" All Annual Transfer orders shall 

normally be issued by 30 th  April, and, in any case, not later than 31"  May of the 

year". The impugned transfer order, if implemented, will cause irreparable harm 

and loss to the applicant as his son is in the middle of the academic year. 

4.17 The impugned transfer order has been issued on 10/06/2005 with 

direction to submit compliance report of relieve of officers by the 15 th  June 2005 

and 	thus 	denying natural justice 	and 	opportunity to make legitimate 

representation (11 th  and 12th  June being holidays). This depicts a very hasty 

action and speaks of the colourable exercise of power under camouflage. 

418 That the said transfer order has been issued whimsically, and arbitrariness 

is writ large in the facts and circumstances of the case and as such is violation of 

the Articles 14 and 16 of the Constitution of India. 



-7- 

/ 

4.19 That the said transfer order is neither in public interest nor office exigency 

demands such transfer and facts and clrcumstances of the case demonstrate that 

wholescale transfer order has been issued without considering the Individual 

circumstances of the officers, particularly of the applicant and as such the 

transfer order is not just and fair and is not within the ambit of fair 

administrative action. 

!1iAIi 

5.1 For that the order of transfer has been issued in violation of the directive 

of posting and transfer as regards officers posted in NE region. 

5.2 For that the order has been issued totally ignoring the consideration of the 

choice station posting for the officers working in NE region. 

5.3 For that the prayer of the applicant explaining that he is prepared to stay 

longer for one more year which is permissible under the scheme for NE region 

has not at all been considered. 

5.4 For that the order has been issued ignoring the academic interest of the 

child of the applicant, who is in the mid session. 

5.5 For that the transfer order has been issued totally bypassing / ignoring the 

policy of transfer 2005. 

5.6 For that the transfer order is not in public interest nor in exigency of 

service or reasonable administrative ground. 

5.7 For that the order of transfer being arbitrary and whimsical is violative of 

the Article 14 and 16 of the Constitution of India. 

5.8 For that the order of transfer is not just and fair. 

5.9 For that malice in law and malice in fact is explicit in the facts and 

circumstances of the case. 



5.10 For that the delay in issuance of the Transfer order is in violation of 

CBEC's own deadline under Para 2.1(g) stipulating that - WAll Annual Transfer 

orders shall normally be issued by 30th  April, and, in any case, not later than 31 

May of the year". The impugned transfer order, if implemented, will cause 

irreparable harm and loss to the applicant as his son is in the middle of the 

academic year. 

5.11 For that the order of transfer is result of colourable exercise of power. 

5.12 For that in any view of the matter the applicant is entitled to the relief 

sought for. 

The applicant dedares that there is no other efficacious remedies under 

any rule and this Hon'ble Tnbunal is the only forum to adjudicate the subject 

matter. However, he has filed representation / option without any result. 

Matters not oreviouslv filed and uending with any other court. 

That the applicant dedares that he has not filed any case on the subject 

matter before any court, forum or any other institution. 

Reliefs souaht W.  

Under the above facts and circumstances, the applicant prays for the 

following reliefs: 

8.1 The name of the applicant (Sl.No. 76) be deleted from the impugned 

transfer order dated 10/06/2005. 

8.2 The applicant may be allowed to continue at his present place of posting. 

8.3 Any other relief or reliefs as the Hon'ble Tribunal deem fit and proper. 



The above reliefs are prayed for on the grounds stated in para 5 above. 

• During the pendency of this application, the applicant prays for the 

following interim reliefs: 

9,1 The transfer order dated 10/06/2005 of the applicant( SLNo.761 be 

suspended/stayed and he may be allowed to continue at his present place of 

posting. 

9.2 Any relief or reliefs as the Hon'ble Tribunal may deem fit and proper. 

The above reliefs are prayed for on the grounds stated in para 5 above. 

10. This application is filed through the advocate. 

11. 	Particulars of Postal Order: 

(I) 	IPO No. 

Date of Issue 

Issued from 

Payable at GJ .0 

12. List of Enclosures. 

As per Index. 

Verification. 
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I, Gaigongdin Panmel, son of Shn L. Panmel, aged about 40 years, a 

resident of Shillong, do hereby verify that the statements made in paragraphs 

1,4,6 to 12 are true to my knowledge and statements in para 2,3 and 5 are true 

to my legal advice and that I have not suppressed any material fact. 

And I sign this verification on this 13 th  day of June 2005. ci 

VIIA 

(GAIGONGDIN PANME!) 
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APPENDIX —9 

INCENTIVES FOR SERVING IN REMOTE. AREAS 

[G.L, M.F.,O.M. No. 20014/3/83-E, IV, dated the 14th December, 1983, read wio O.M. 
No. 200 14/3/83-E. IV, dated the 30th March, 1984, 27thJuly, 1984, G.1., M.F., IJ.O. No. 943-E. 
IV/84, dated the 17th October, 1984, O.M. No. F. 20014/3/83-E. IV, dated the 31st January, 
1985, 25th September, 1985, U.O. No. 824-E. IV/86, dated the 1st April, 1986, 0.?.4. No. 
200 14/3/83-E. IV, dated the 29th October, 1986, O.M No. 20014/3/83-E. lylE. 11(B), dated the 
11th May, 1987, 28th July, 1987, 15th July, 1988 and O.M. No. F. 20014/16i86-E. lylE,.!! (B), 
dated the 1st December, 1988 and O.M. No. 11 (2)/97-E.. 11(B), dated the 22ñd4uly, 1998] 

Allowances and facilities admissible to various categories of cijvilian 
Central Government employees serving in the North-Eastern Region coippris-
ing the States of Assam, Meghalaya, Manip, Nagaland and Tripura and the 
Union Territories of Arunachal Pradesh and Mizoram, Andaman and Ncobar 
Islands and Lakshadweep Islands. These orders. also apply mutatis muçandis 
to officers posted to N-E Council, when they are stationed in the N-E P.egion 
and to the civilian Central, Government employees including officers pf All 
India Services posted to Sikkim. 

(z) Tenure of posting/deputation: 

'There will be a fixed tenure of postingyearS at a time for offices with 
service of 10 years or less and. of 2 years at a time for officers with mofe than 
10 years of service. Periods of leave, training, etc., in excess. of 15 days per 

year will be excluded in counting the tenure period S  rd years.' Officrs, on 
completion of the fixed tenure of service mentioned above 'may be conidered 
for.posting to a station of their choice as far as possible. 

The period of 'deputation of the Central Government employees to the 
States/Union Territories of the North-Eastern Region, will 'generally be for 3 
years which can be extended in exceptional cases in exigencies of pub'ic ser-
vice as well as when the employee concerned is prepared to stay longer. The 
admissible deputation allowance will also continue to be paid during the 
period of deputation so extended. 

(ii) Weightage for Central deputation/training abroad and special 
mention in Confidential Reports: 

Satisfactory performance of duties for the prescribed tenure in the North-
East shall be given due recognition in the case of eligible officers in the matter 
of- 

prornotion.in cadre posts; 
deputation to Central tenure posts; and 
courses of training abroad. 

;i. 
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The general requirement of at least three years service in a cadre post be-
tween two Central tenure deputations may also be relaxed to two years in de-
serving cases of metorious service in the North-East. 

A specific 'entry shall be made in the CR of all àmployees who rendered 
a full tenure of service in the North-Eastern Region to that effect. 

Cadre authorities are advised to give due weightage for satisfactory per-
formance of duties for the prescribed tenure in the North-East in the matter of 
promotion in the cadre posts, deputation to Central tenure post and courses of 
training, abroad. 

(iii) Special (Duty) Allowance: 

Central Government civilian employees Who have. All India transfer lia-
bility will be granted Special (Duty) Allowance at the rate of 12 . % of basic 
pay on posting to any station in the North-Eastern Region. Special (Duty) 
Allowance will be in addition to any special. pay andlor deputation (duty) 
allowance already being drawn Without any ceiling on its quantum. The con-
dition that the aggregate Of the Special (Duty) Allowance plus Special 
Pay/Deputation (Duty) Allowance, if any, will not exceed Rs. 1,000 per 
month shallalso be dispensed with from 1-8-1997. Special Allowances like 
Special Compensatory (Remote Locality) Allowance, Construction Allow-
ance and Project Allowance will be drawn separately. 

The Central Government civilian employees who' are members of Sche-
duled Tribes and are otherwise eligible for the grant of Special (Duty) Allow-
ance under this para. and are exempted from payment, ,of Income Tax under 
the Income Tax Act will also draw Special (Duty) Allowance. 

NOTE 1.— Special duty allowance will not be admissible during periods 
of leave/training beyond 15 days at a time and beyond 30 days in a year. The 
allowance is also not admissible during suspension and joining time. 

NoTE 2. - Central Government civilian employees, having 'All India 
Transfer Liability', on their posting to Andaman & Nicobar Islands and Lak-
shadweep Islands are, with effect from 24th May, 1989, granted 'Island Spe-
cial Allowance' in lieu of 'Special (Duty) Allowance'. See Orders in Section 
V of this'Appendix. ' 

(ii)"SpeciaI Compensatory Allowance: 
The recommendations of the Fifth Pay Commission have been accepted 

by the Government and 'Special Compensatory Allowance at the revised rates 
have been made effective from 1-8-1997. 

For orders regarding current rates of Special Compensatory 
allowance—See Part V of this compilation - HRA and CCA 

(v) TravelLing Allowance on fnt appointment: 
Iiè1xation of the present rules (SR,105) that travelling allowance is not 

admissible for journeys undertaken in connection with initial appointment, in 

i4 
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Concessions when posted to 
North-Eastern.. Region, etc. 

[Swainy's - FR & SR, Part - 

Certain special concàssions and servicó benefits are admissible to 
officers transferred to the North:Eastern  Region and Union..Territories listed 
below and to offlcers posted to North-Eastern Council when they are stationed 
in the Noith-Eastem Region. These concessions are also admissible to those 
on dçputation to State Governments of Manipurand Tripura. - 

Assam 	. 	. 	6. Arunaéhal Pradesh 
Meghalaya 	 7. Mizoram 
Manipur . 	. 	8. AndamanàndNicobar Islands 
Nagaland 	; 	 V. Lakshadwcep (L & M) Islandi 
Thpura 	 10. Siklcim 

1. T.A. and Joining Time 
On first appointment.—For journeys to take up initial appointment, 

TA. will be admissible to the Government servant and his family, for the total 
distance as below— 	 . 

For jotirney by rail. 	•. 	Seèond Class fare. 
For journey by road

- 
	... . Ordinary bus fare. 

For journey to take up appointment . 	. 
in A & N/L & M Islands 	... 	Free sea passage plus rail/bus 

fare as aboye for journey 
within mainland up to the 
port ófembarkätion. 

On transfer.—If the family does not accompany the Government ser-
vant, he will be paid T.A. on tour for self only for the transit period and will be 
permitted to carry personal effects up to 4rd of his entitlement at Government 
cost; or canhaye the cash equivalent of carrying rd of his entitlement or the 
difference in weight of the personal effects he is actually canying and rd of his 
entitlement, as the case may be, in lieu of the cost of transportation of baggage. 
Composite Transfer Grant will be admissible in any cáse 

If the family accompanies him, he can draw the existing T.A, including 
the cost of transporting personal effects to his maximum entitlement irrespec-
tive of the actual weight carried. ,. 
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These provisions apply also for the return journey on trapsfer back from 
the North-Eastertj Region/Union Temtory 

This cOncession is, admissible only in casei of transfer from a 'station out-
sidC to a station' in the N-E. Region' and vice versa. It' is tiotápplicable from 
one station to another within the region.' 

• (c) Road mileage for. transportation of persOnal effects.— Higher rate 
of allowance.as for 'A' class cities, limited to 'the actual expenditure, will be 
• admissible to all Government servants foriransportation of pásonal effects on 
transfer between ;t*O different stations in' the 'North-Eastern 'Region/Union 
Territory not connected by rail irrespective of the fact whether they are having 
All India transfer liability Or not.  

(d) Joining time while proceeding on/returning from leave - 
Government servants proceeding on leave from the place of posting in the 
Region to a place outside the Region are entitled for the joining' time as 
follOws:—  . . .. .,'. '..• 

If the place ofpostingin the Region'is nótiremote locality.- 

(1) When the journeytime between 	'-No joining time is . 

	

	:"the place of posting and -the place .. ádmissible 
outside the Region is 2 days or less 

(ii) When the journey time referred to • Journey time in 'excess 
in (O,above is more than 2 days. 	of 2 days is allowed as 

joining time. 

lithe place ofposting in the Region is a remote locality - 
(1) 	Period of travel from the rem•t .' Jóuniéy tithe as prescribed 

locality tothe specified station. 	.isailowed as free'joining 
time 

(it) 	Period of travel from the 	iJoumey. tiine.in  excess of 
specified station to a place . 	2 days is allowed as 
• Outside the Region. 	. 	additional joinirgtime. 

This concession is also admissible when the Governmentservants' return 
from leave 

2. Leave Travel Concession. 
(0) Government servant who leaves his family behind and does not avail 

transfer T.A. for the family will have the option to choose- 

Either: The existing LTC to Home: Town once' in a block of two 
• 	calendar years;  

Or: 
 

ne don.qession for himself 'once a year from the station of 
posting 'to his Home Town' or place. where the family is 
resIding, and in addition concession for the family (restricted, to 
the spouse and two dependent children only) also to travel once 
a year from the place of residence to the,,'émployee's station of 
posting. 

.• •• 

I '.  ..., 

. 	
-0 



-'5- V t  
284 	 SWAMY'S HANDBOOK-2004 

• will be entitled to LTC on two additional occasions during their entire service 
career as "Emergency Passage Concession", and intended to enablethem and 
families (spouse and two dependent children) to travel, to their Home Town or 
station of posting in an emergency These idditional' passages will be 
admissible by the entitled modeand class of travel as for norma! LTC. 

In addition, Government servants and fainilies.pósted in the Region 

Travel by air.— Officers drawing .pay of Ks. 13,500 and above and 
t ieir families (spouse and two, dependent children— up to 18 years for boys 
and 24 years for. girls)' may perform the above LTC journeys by air as 

below—  

	

Officers posted in 	 ' I.' .. 	 ' Between stations 
irnp1 al/Silchar/Aga±taW 
Aizwal/ Lilabari and Kolkata - .-.--- 	 . 

Port . Blair and Kolkata/ Andarnan and Nicobar Islands 	
Chennai 

(ut) 	Lakshidweep. ., 
	

Kavaratti and Kochi 

	

,. .. 	3 Tenure . 

(a) Fixed Tenure— 	. 	 . 	.. 	. 

'For staff with service of 10 years or less 	" Three years 

For staff with more than 10ys of service 	Two years 

Period of leave, training etc., in excess of 15 days per year will be 
xc1udcd' in counting the tenure period. However, the' period may be extended 

in exceptional cases in exigencies of public service or 'when the employee 
concerned is prepared to stay longer. Deputation allowance will be admissible 
during the extended period also. 

(b) Station of choice on completion of tenure.— On.cornpletion of the 
fixed tenure, officers may be considered for posting. to a station of their choice 
as far as possible.  

4. Weightage for prOmotion, etc. 
(a) Eligible officers shall be given due recogmtiOfl m the matter of- 

promotion in cadre posts, 
deputation to'Cenlral tenure posts;' and. 

(ill) courses of training abroad. 	." 

(b) The general requirement of at least three years' service in a cadre post 
between two Central tenure deputations may be relaxed to two years in cases 
of meritorious service. ' • • . 

(c) Entry in CR—A specific entry shall be made in the CR of all 
yes. who render full tenure of service. empio  

I 

0 

/ 
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5. Children's Education AilovanCeIHOStet Subsidy 
If the children do nOt accompany the érnployée; CEA will be admissible 

up to class XII to children studying at the last station of posting or any other 
statiOn where they residb. If such children are put in hostels, Hostel Subsidy 
will be admissible without other restrictions. The concession is admissible to 
the officials transferred from one place to another within the North-Eastern 

Region also. 	 . 
6. Benefit of Two BRAs 

Central Government employees posted to the 9pecifidd States/UniOn 
Territories from outside the N-E Region who are, keeping their families in 
rented houses or in their ovn houses at the last.place' of posting outside the 
N-E Region, will be entitled to HRA admissible to them at the old station, and 
also at the rates admissible at the new place of 'posting' in case they live in 
hire4 private 'accommOdatioll irrespective Of whether they have claimed tans-
fér T.A. for family or not subject to the conditi'on.that hired private accommo- 

owned house at.the . laSt station of posting i$ pui. to bona fide use of 
datiOn or 
the members' of the family.  These concessions are admissible also to those 
posthdto Andaman and Nicobar Islands and Laksha4sveep. 

Those employees who have not been posted to the N-E Region from 

outsde the N-E Region arC not entitled to this benefit.: 

7. Retention of Quarters/Telephone 

Government accOthmodation._The faciit of retention of Govern-
meñt accommodation will continue to be. available. Licence Fee will be 
chaged at normal rates whether the accOmmodation retained is the entitled 
ty0l or below the entitled type. The facility of retention will be admissible for 
three years beyond the 'normal permissibic period of retention 

Residential telephone in the last statIon_ReSidefltial telephone at 

the 
 last station will'be allowed to be retained on. the conditiOn that, the, rental 

and all' other charges' are paid by the' officer concerned._i4PPed 9 . 

8. Special Allowances 	. 

i (a) Special CompenSatOrY (Remote Locality) Allowance.— Please see 

Section6.  
(b) Special (Duty) Aflowance/ISlaüd Special Allowance._ Employees 

who have All India Transfer Liability' On posting to (i) any Station in the 
Noth-EaStê' Region comprising the States of Assain, Meghalaya, Manipur, 
Naaland, Tripura, A±unacba Pradesh, Silddm and Mizorani. will be granted 

Special (Duty) Allowance, and (ii) any station in the Island Territories of 
A$daman, Nicobar and LakshadweeP will 'be 'granted Island Special 
Allowance. (For rates and conditions governing the grant of these allowances 

see under 'CompeflSal07Y Allowances' ini Section 6). 
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TRANSFER! PLACEMENT POLICY FOR GROUP 'A' OFFICERS OF 
THE INDIAN REVENUE SERVICE (C & CE) 

INTRODUCTION 

	

1.1 	The Ministry of Finance has taken major initiatives for tax rforms, 
including reform of tax administration with an emØhasis on reducing 
inter-face between the tax payers and administration; imparting 
greater transparency and minimizing discretion so as toensure 
efficiency and reconition of merit and honesty. . . 

	

1.2 	The successful implementation of tax reforms depends on the 
efficiency of the delivery system. A sinificantcontributOr to the 
effectivehess of the administrati'e machiney, is a credible human 
resource development policy, which offers oporturities for 
excellence and.career advahcëment through a prope.r placement 
strategy. 	.. 	. . 	. 	. 	.... 

	

1.3 	The existing. placement policy has been ihpfatë for over a decade. 
Based on the experience of its imlementatibr, a review of the 
present system of transfers and postings wascarried out. 
Accordingly, a new Transfer! Placement Policy (herein after referred 
to as the Transfer Policy) for Group A Officers of IRS (C&CE) has 
been formulated. The new transfer/placement policy shall come into 
effect from1 t  April, 2005. 

SALIENT FEATURES OF THIS TRANSFER POLICY: 

	

2.1 	. a) 	the salient features Of thiS 
T.ransfërTae as follows: ) All 
transfer and postings of Grbup 'A' 
officers of IRS (C&CE) shall be. 
effected by the Board/Placement,.. 
Committee or on their 	.. . . . 
recommendation as stated 
hereinafter; 	. 	. 	. 	. 

The Transferpolicy has been 
formulated for officers at diff e ren t 
levels;. 	.. 	:.. 	 ...... 

All stations have been categorized 
in three classes and tenure oftay. 
in diffeent classes of statidr hä.. 
been prescribed; 	.. 	.. 	. ..., . 

All poSts have been divided into 
two categorizes, namely, SensitiVe 
and No:n-Sënsitive; 

All posts have been categorized as 
field and non-field. posts'. 

Guidelines for dealing With 
different types of "corn passionate 
grounds"cases have beên laid.. 
down.; 	. 	. 

. 

	

	All annual tranSfer Orders Shall be 
normally issued by 30 th  April and;, 
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in any case, not later than 31st 

t May of the year. 	
IR 

2.2 A correct and complete database is a sine 
qua non for operatioalising the Placement 
Policy. CBEC shall enure that the database 
containing the profiles'of all Group 	A 	officers 
is regularly updated. 	. 	 . 

2.3 All grievances arising out of the , 

implementation. of This Transfer Policyshall 
be addressed 'in accordance with the , 

guidelines issued by the Department of 
Personnel & Training', only after the officer 
has joined his new assignment 

2.4 This Transfer POlicy,shall notbe ap'plita'bie:to 	.' 
the transfer of Chief Cornmissioner 	' 

I /Directors General.  

3.0 THE BARD/ PLACEMENT COMMITTEE 

3.1 The Board will recomrnend'propbsals for 
posting of Chief Commissioners /D'irector. ' 

General and Commissioners for approval of .  
the Government i.e. Finance Minister through 
Revenue Secretary and Minister of State 
(Revenue), joint Secretary (Administration),,.. 
CBEC will serve as Secretary to the Board fOr 
this purpose.  

3.2 	' The Placement Committee will be the final' , 

authority for transfer of officers below the' 
I rank of Commissioner, provided th'e case 'al:ls' 
L within the purview the existing guidelines. 

After the proposals are drawn up and 	., . 

approved by the Board, the Chairman shall: 
consult MOS (R) before giving effect to the',,,, 

• annual transfers proposals. Approval of the 
Government will be required in case a 	, 

deviation from the existing guidelines has to 
be made;  

3.3 The Placement Committee shall consist of.t'hè'. 
following:  

• 	

. Chaimàn 	' 	 . 	 .. 

' 	Member'(Personnel and 
.Vi'gilance) 	: 

One Member of CBEC to be 
nominated, in rotation, by the 
Chairman of the Board fot a 
period of six rho'nths; and 

Joint Secretary (Admn.) posted 
in CB'EC.as its 'Member-Secretary 

3.4 	, The minutes of the meeting of the 
Board/Placement Committee shall be drawn 
up and app'roved.by all Members within 24 	., 

, 
hours in a meeting (not by circulation). These' 

• must be approved by the compCtent 
authority within thirty days; ' 	 . 
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4.0 TRANSFER POLICY FOR OFFICERS AT DIFFERENT LEVELS 

L 

	

4.1 	In case of Commissioners and Chief 
Commissioners! Directors General, the Boad 
will recommend both the station of poting '.. 
and the specific charge'. 

	

4,2 	Officers. below the rank of. Commissioner will 
be placed at the disposal of the Chief. 
Commissipner/ DirectorGeneral concerned, ' 
for further deployment. While considering thë 
officers for further deployment, the Chief 
Commi5sioner/Dirédtor General shall keep in 
mind the old cycje of posting of the said 
officer considering which Board has placed , 
that officer at their disposal. 

	

4.3 	The normar practice is transfer on promotion. 
In individual cases this may give rise to 
hardship. Hence, this maybe decided by the 
Board/Placement Committee. For this 
purpose, the grant of Sèniôr Time Scale/Non 
Functional Selection Grade shall not be ' 
treated:as promotion, 	' 

	

4.4 	. Directly recruited / newly promoted Group A 
officers shall be given intensive training in 
accountancy for a period of 23 mOnths, 	. . 
during the period of probation / up'on 
promotion. Upon complètiônof training,. 
directly recru.ited officers shall be normally 
posted to a class 'A' .station, vThereas the 
officers pro.moted from Group 'B' to GoupA' 
shall, on promotion, be transferred out of the 
station in which they were previously 
working',' unless the balance service is less 
than three years; Further, in view of the 
sensitive nature of the job, Appraisers, on o 
after promotion to the post of Assistant. 
Commissioner, will notcontinue to remain; 
posted in the CommissiOnerate w.hich 
exercised jurisdidion over the Custons 
House on whose cadre they were oniginlly 
borne.  

	

4.5 	As far as possible, an roffi,cer shall spend the 
first nine years of his service on field posts. '. 
All posts in the Commissioherates of  
Customs, Central Excise, Service Tax and the ' 
Directbràtes of Revenue Intelligence and 
Central Excise Intelligence have been 
categorized as field posts. Officers upto and 
including the rank of Commissioners shall 
ordinarily be posted on field assignments for 
at least 5, 3 and'2 yearsrespectively; in eah, 	.. 
of the first 3 decades of their career 
respectively. Dur'i'ng the first six yeats, the 
officer shall not ordiharily be given a posting 
outside the:department or se'nt on a 
deputation:, and should be given expoSUre ih 
Central Excise, Service Tax and CustOms. ' 
branches, as'far as pdssiblê. After completing 
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six years of service, an difficer may be pOsted 
to the Board as an Under Secretar',i, 

	

4.6 	As far as possible, the senior most officer 
may be posted as the Executive 
Commissioner. However, once posted, a' 
commissioner will not be moved out of, the 
executive charge merely because á'nofficer 
senior to him has replaced the hitherto junior. 
non-executive Commissioner at that station. 

	

4.7 	The officers will, as far as possible, be 
rotated between the Customs and Central 
Excise branches every two years and 
adequate experie'nce in Service Tax branch' 
will also be ensured as far as possible. This 
shall be done afterthe Annual Transfers have 
been effected. At stations where there are 
separate Chief'Commissioners of Central 
Excise and Custom,'a committee of all such 
Chief Commissioners shall collectively decide 
on the rotation between the two branches at 
that station. At other stations, local rotation 
will be done jointly by the Chief 
Commissioners who exercise control over the 
posts located'at that statiOn. 

5.0 CLASSIFICATION OF STATIONS, FIXATION OF TENURES OF POSTING AND 
ROTATION BETWEEN THEM 

	

5.1 	The various stat.ions where Group 'A' 
officers may be posted have been 
categorized as Class A', Class 'B' and Class; 
'C" [Annexure I-Ill]; Such categorization ' 
is based on the twin.criteria of.revenue. 
collection and the number of CommissiOner 
level iostsat a station.. 

	

5.2 	The categorization of stations may be 
changed by the Board with.the approval Of 
the Government. 

	

5.3 	The States in the country have been divided 
into 4 areas viz. East, West, Noth'and 

South [Annexure-IV]. An officer shall not 
serve in an 'area' for more than a total of 
14 years (hereinafter referred to as a cycle) 
during his entire tenure up to and including 
the rank of Commissioner of which tenure in 
an 'A' station shall be for a maximum of 6' 
years. The tenure 'shall not be less thanfour 
years in.a Class 'B' station and not less than 
two years in a Class 'C' station'. The 
maximum total tenure of an officer in all 
Class 'A' stations during his service upto 
and including the rank of Commissioner 
shall be 16 years. The tenure of posting in 
Customs Overseas Intelligence N.etwork 
shall riot exceed three years. A stay of more 
than nine'months in a' station (to be 
computed as on 31 December of the 
previous year) will be treated as'a complete 
year, and the length of the period of stay 

S. 
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5.4 

5,5 

5.6 
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shall be counted .frbrñ' the date of joining. 
An officer posted ih Class A' or 'B' atOn 
can ot to move to a lower category, station 
after he has comp!eted at least half.his: 
tenure in that station. 

An officer shall be rotated between the 
three different classes of stations. After 
complétin.g one cycle of posting, the officCr 
shall be moved to another area. Further, as 
far as possible, an officer shall serve in at 
least two areas of the country viz. North, 
South, East, and West, during his career 
upto and including the rank of 
Commissioner. 

It may be clarified that an officer can be 
posted from a Class 'A' station to a' Class 'B' 
or Class 'C' station (not necessarily'in.that 
order) in any other area and vice versa, 
provided that if he had been posted in thØt' 
area earlier, a minimum period of 2 years 
should have elapsed before he can be 
posted again to the same area (called 
cooling off period). 

All postings in the Board and deputation to 
technical posts in the Department of 
Revenue, Central EconomicIntelligence 
Bureau (CEIB), Enforcement Directorate, 
Authority for Advance Rulings (AAR), 
Competent Authorities (CAs), Appellate 
Tribunal for Forfeited Property (ATFP), 
Customs, Excise and Service Tax Tribunal 
(CESTAT) and Settlement Cdmmission shall 
not count towards calculation of stay at a 
particular station/area but may be so 
counted at the option of the officer. 
However, ànofficer who has been on 
deputation to any one of theaforesaid 
bodies shall not ordinarily becohsidered for 
another deputation to any of the afbrësaid 
organizaions. When an officer applies for 
clearance for a posting on.deputation, his 
previous history of postings will be 
considered'while giving cadre clearance.An 
officer shall invariably be transferred out of 
the station in which he was on deputation 
on his return.. 

In orderto encourage officers to seek 	. 
postings in. Class C station, the 
Government shall sanction: 

At let'ne vehicle for office 
use in e''ery Class 'C station 
irrespective of the level of the 

.officer heading the office; and 

100 percent hOusing facilities " 
at the Officer level to the extent'. 
possible. 	. 

•' The tartin'g point for 	' 

,IV,\ 

I' 
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Computing the Stay in Class 'A 1 , 

'B' or 'C Station shall be the 
S 	

date ofjoining at the station. 

	

5.7 	Joint Se&etary (Adrnn.)osted in CBEC as. 
its Member-Secretary 

	

5.8 	The officers aftercompleting their tenure in 
North Eastern Región'(Assam, Sikkim, 
Meghala'a, Mizoram, Manipur, Nagaland, 
Arunachal Pradehcand Tripura)., Jamrnu 
and Kàshmir, NACEN and its RTIs and 
Vigilance Directorate and CESTAT will. gt  
preference in p.ostin.to  Sta'tidns of their 
Choice: 

	

5.9 	When a certainnuhiber ofbfficés are due 
for moving out of a station to a new stãtibh.. 
or by local .rotationto new postIngs inthë 
same station for the reason of having 
completed their tenure, but cannot be so 
mOved due to inadequ'te nuniberof 
vacancies available, the officer who has 
served for longer peribds will be moved 
first. 	 . 

	

5.10 	The statiOn of the posting will betake'n a: 
the actual place where an officer is posted 
and not head quarters of Commissionerate/ 
Directorate to which the officer is posted 

6.0 CATEORISATION OF POSTS INTO SENSITIVE AND NON-SENSITIVE 

	

6.1 	All posts ihCBEC have been dlaied into 
sensitive and non-sénsitivè with the approval 
of the Government: [Annexure-V] 

	

6.2 	Ordinarily, the tenure ofan bficer ona 	.. 
sensitive post shãll'beto to three years at 
one stretch. 

7.0 POSTINGS IN DIRECTORATEsÔF REVENUE INTELLIGENCE, CENTRAL EXCISE 
INTELLIGENCE, VIGILANCE AND SYSTEMS (CBEC) 

	

7.1 	In the Diréctorates of Revenue Intellience, 
Central Excise Intelligence, Vigilahce and 
Systems, the respective D.iector General vill 
propose a panel of names for the 
consideration of the Board/Pläcément 
Committee. Individual officers will be 
selected by the Board/Placement Committee, 
which will also indicate their station of 
posting. 	 S  

	

7.2 	The maximum length of tehure in the 
Directorates Of Revenü.eInteiligence, Central 
Excise Intelligence and Vigilance will be three 
years, subject to the condition that no officer 
shall spend more thansi yeãrsinthese. 
Directoratesduring his entireservice career 

8.0 POSTING ON COMPASSIONATE GROUNDS 



8.1 	In case an officerseeks a'posting toa 
particular station on, hidical grounds, the 	 \ c. 	Board/Placement Committee is empowered 
to take a decision on hi's plea. However, if H. 
required, the Board/Placement Committee 
may refer the case to a Medical Board. 

8.2 	' 	In case of working couples, if the spouse of 
an officer is working outside the Departmnt, 
posting in the 'same station may be allowed 
subject to the instruction's issued by the 
Department of Personnel & Training on this 
issue. 

8.3 	In case wh'erethe spouse is also an Office'Of 
the Departmen;, both the officers should be 
posted to the same station, if they are 
otherwise eligible, provided that, jointly, they 
do not occUpy more than 50 er'cCnt of the 
posts in that station. 

9.0'TRANSFER ON ADMINISTRATIVE GROUNDS ORIN PUBLIC INTEREST 

9.1 	Notwithstanding'ahything contairied in this 
policy, Governmerit•.rnay, if necessary in 
public interest, tranfer or post any officer to 
any station or post; 

9.2 	An officer'against whom the CVC has 
recommended initiation of vigilance 
proceedings, sho:uld not normally be posted 
or remain posted at the Station where the 
cause of the vigilance proceedinsoriinated. 
He shall also not be posted on a 'sensitive 
charge. This re.triction Will eemain in 
operation till such time the vigilane mttet 
is not closed. 	 ' 

10.0 AVJILM.ENT OF EARNED OR STUDY LEAVE AFTR ISUANCE OF TRANSFER 
ORDERS 	 .'• 

An officer uncier orders of transfer shall be granted Earned Lda'e or Study Leave only after he has joined his new place of 
posting. The period spent on Earned Leave or 5tudy Leave will not count tdwards computation of tenure in that station or 
cooling off priod. Officers who proceed on Earned Leave or study leave without completing the minimum tenure 
prescribed fo the station/area will have to rejoin the same station for compi'etin the prescribed tenure. In other cases the 
Board/Placement committee will decide their posting after they rejoin on completion of the Earned leave/study leave. 

Annexure-I 

CLASS A STATIONS 

Mumbai (ircluding mane and Belapur) 	.... 
Delhi (inchiding Faridabad, Gurgaon NOIDA and Ghaziabad), 

3, chennai 	I . 	. 
Kolkata 
Bangalore 	 . 
Hyderabad,  
All posts in the customs Overseas IntelhigenceNdtwork (COIN) 

Annexure-Il 

CLASS STATIONS 

S.No 	.. 	 STATION 

	

1. 	 AHMEDABAD , 



1 

24 
 ALLHABAD 

 MANGALORE 

 COCHIN 

 BHUBANESHWAR 

 INDORE 

7, RAIPUR 

 TICH 	. 	 = 

 MEERUT 

 VIZAG 

 JAIPUR 

 CHANDIGARH (INCLUDING JALLANDHAR) 

 PATNA. 

14 LUCKNOW 

15. 	. KANPU 	: 	
; 	 . 	 • 

16 RAIGARH 

17 PUNE 

18 VADODARA 

19 GOA 

20. SURAT . 

21 JAMNAGAk 

22; . KANDLA 	.; 	. 	 • 
23 LUDHIANA 

24 NAGPUR 

25 NASIK 

 RANCHI 	: 	
•: 	 . 	. 

 RAJKOT 	., 

r~)/ 

Annex u re-Ill 

S.No. 

 

 

 

 

5,. 

 

 

 

9, 

CLASS STATIONS ANNEXURE-IV 

STATION 

AM RITSAR 

AU RAN GA BAD 

BELGAUM 

BHAVNAGAR, 

BHOPAL 

BOLPUR 

CALICUT 

COIBATORE 

DAMAN. 



25- 
* 	. 	10. 	DIBRUGARH 	 .. 

GUNTU.R. 	 . 	. . 

GUWAkATI 	. 	 .• 	. . 

GWALIdk: 

14: 	. HALDIA 	. 

HAZARIBAGH 

JAMMU:KASHMIR 

JAMSHEDPUR 

JODHPUR, 

MADURAI 

MYSORE 	. 

: PUNCHKJLA 

PONICHERRY 

23, 	. ROHTAK 	 . 	. 

SALEM 	 ,. 

SHILLONG 	. 	. 

SILIGUI 

TRIVANDRUM ; 

TIRUNELVELI 

. 	TIRUPATI 	 . 

TUTICORIN 

31.. 	. 	VAPI 	 . 
.EMAINING CITFES(OTH:ER THAN CLASS 
A AND CLASS B' STATIONS) 

Annexure-IV 

North Zone: Jurisdictional areas of Chief comthissibnersof Customs & Central Excise of 
Chandigar, Delhi, Jaipur, Lucknow, Meerut (falling in the Stats of J&K, Himachal Pradesh, 
Punjab, Uttaranchal, U.P,. Delhi:, Haryana, Rajasthan & Lniorl Territory ,  of Chandigarh) 

East Zone: Jurisdictional areas of ChieCOmrn,issioner cif Customs &Céntral Excise of 
Bhubaneshwar, Kolkata, Ranchi, Shillong, Patna (falling.in,the States ofBihar, Orissa, 
Jharkha nd, West Bengal, Meghalaya, Nagáland, Assam i. Sikkirn;ManipiJr, Mizoram & Union 

Territory of Andaman & Nicobar). 	 . .. 

West Zone: Jurisdictional area of Chief Commissioner oiCustOms& Central Excise of 
Ahmedabai, Mumbai, Pune, Vadodara, Nagpun&Bhopál(falliflg in the States: Gujarat, 
Maharashta, Goa, Madhya Prádesh, Chhattisgarh & Uhioii Territory of Daman & Diu) 

South Zore : 
Jurisdictional aea of thief Commissioner of CuStOms & Central Excise of 

Banga lore,1 Chennai, Cochin, Coimbatore, Hyderabád, Mangalore, Visakhapatnam (falling in 
the Statesof Andhra Pradesh, Karnataka, Tamil Nadu, Kerala & Unlon Territory of 
Pondicherr'' & Lakshadweep) 	. . . .. . 

Annexure-V . 	 . 	 :• 	 . . 

Categorizapon of posts into sehsitive and non-Sensitive: The fbllbwing posts have been 
categorized as sensitive and hbn-sensitive: 



	

A. Customs Commissionerate 	. . 	 . . 

.No. 	Group 'A' post. . F 	Section/Branch . 

1. 	1 	Commissioner 	. 	.. 	. . 

	

Commr.(Gen.) 	. 	. 	. 

Commr.(Appeals) . 	. 	. . 

Corm.r.(Adj.) 

Addl./Jt. 	. 	 Preventive 
Corn mr/DC/AD 

0 Lega 

Rummaging & 
Intelligence 

SuB 

Air Intelligence 

Airpot 

Town Intelligence 

	

• 	.. 	All .  Aprá,isihg GrBüps 

Docks/Shed 

täti.stic 	., 	. 

Audit 

	

• 	. 	Review . . 

Tribunal 

	

• 	 MCD. 

All other charges .  
• . which db noinvbivc 

	

• 	. 	regular dealings With 
the public . 

B. Central Excise Commissioflerate. 

Category 

Sensitive 

Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Sensitive 

Non- 
Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive 

Sensitive' 

Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non- 
Sensitive 

Non - 
Setis i live 

S.No. 

1. 

Group 'A' post . SectiOn/Branch. Category 

ComrnisSiOhe 	• 	 . .• 	 • 

Sensitive 

Commr.(AppealS) . 	 • 	 . 	

• Non- 
Sensitiv 

Cornrnr.(Adj.) • No- 

. .. 	. 	 . 

. 	 SeT 	VC 
• 

Addl./Jt. Anti-Evasion. 	• • 	 Sens 	'c 

. Commr./DC/AD . 	 . 

Lega& 	•. 	• 
. 	 Non- 

Adjudication • Sensitive 



P&V Sensitive 

• 	 . 	 . 	 . Audit Non- 
Sensitive 

biiisions Sensitive 

• 	 ..: Review Non- 
Sensitive 

Technical/Audit Non- 

...
.•, . 	 . Sensitive 

Chief 	. •,. . 	 Non- 
Commissioner's Sensitive 
Unit/Office 

C. .Directorates 

S.No. Group 'A' post Section/Branch Category 

 All posts in DGkI 	• . 	 . Sensitive 

 All posts i i 	D.G ('1.) 	. •• 	 . . . Sensitive 

 All posts inCentäi • Sensitive 

Bureau of Narcotics. • 	 • 	 .,.• . • 

4 All posts in DGCEI Sensitive 

 All posts in CD. 	.. . . 	 . 	 . 	 . 	 •.• 	 • 
Non- 

Office Sensitive 

 All other 	• 	 . 	 • 	 • .. 	 . 	 . 	 . 	 • 	 . 	 •.• • 	
. 	 Non- 

Directorates 	. . 	 . . 	 ,•. 	
. 	 . 	 . 	

. 
. 	 Sensitive 

r~~ 



(a)Name of the Officer 	 ShrLGigongdin Panrnei 

b?Seria1 No. in the Civil List 	 : 253 (Civil Lfst of 2003) 

(c)Designation 
, 	 Additional Commissioner 

(d)Commissjonerate/rjjrectoraté/ 	 Cornmissionerate of Customs (Preventive) 
office in which working and! 	 NOrth Easteni Region, Shillong. 
or posted at present 	0 	 (Headquarters' Offi ce,Shillong) 

(e)Date from which poted in the 
present Commissionerate/Directorate 	183i002 

(f)Date of Birth 	 06 03 1965 

~g)Name of th Home own and State 	ThniigIong; Manipur. 

Hitory of posting sInce-entry into the Group 'A' IRS (C&CE) in the prescribed proforma 

Si I Chief Comm fe/Die Dale 
No. host  held General/Directorate Ccimmissionerate Staiio! 

From To 

T r.Supdt Kolkata (EZ) Shillong Jorhat 18.5.92 14.10.92 
L CE  (Assam)  

2 AC Cus & Kolkata (EZ) Shillong Silchar 21.10.92 17.3.93 
CE 

. (Assam) 
i ACC Kolkata(EZ) Shillong Imphal 19.3.93 4.3.96 

(Manipur  
4 ACC Kolkata (EZ) 

________________ 

Shillong Shillong 18 3 96 30 6 97 

•ACC 
5. rs14umb Mumbaj 	0 Mumbai Mumbai 14.7.97 19.9.97 TCH 

 
6 iCC 

harIntn1 
4irport  

Mumbai 	
0  

Mumbai Mumb'ai. 19.9.97 15.6.99 

DCC Mumbai Mumbai 	o Mumbai 16,6.99 14.8.2000 7 H&Doôk •0 : 	: 

2. 



' 	

DCCE Muinbaj-fl 	Mumbaj Mum[ 	16.8.2000 	8.3.200 

'101  P 
9 DCc Shillong Zone Shillong Shillong 18 3 2002 24 9 2002 

- 

10 iCC Shillong' Zone Shiulong Shiftong 25.9.2002 17.3.2003 

11 AddI CC Shillong Zone Shilloig Shillong 18.3.2003 Till Date 

3 If you w 
name th 

1ht posng to a pafficular station, 
five different stations in order of 

I have completed 3 years in Class 'C' station, 
preferens and give reasons however, I want retention in the same station 

i.e. ShiHon2 for at least one year Since 
son is in the middle of academic year. 

If your siouse is employed and you seek 
posting to a particular station or, retention 
at the sa4ie place, give complete details 
of such epIoyment, designation of 	spouse, 
pay and hether the job is transferable or not : Not applicable 

Other re1vant information, if any 
: None. 

Note: Optiokc 
p6stMgs 

only in respect of stations will be entertained and reque.si.s' for specific in apart/cu/or station will 	be not 	considered. 

272oo5 .  

(Gaigongdin Panmei) 
Addl.Commjssjoner of Customs (Preventive) 

Q!!troflinOflicer's Comments: 

The IarticuIars given in Column I & 2 above are vedfied and found correct. 

fr 

(DDINGT 
Commissioner of Customs (Preventl) 

NER, Shillong. 

:1 



0 

Ex2' 

11.- 

16
.  

____frI 

IT  Fm —as 

MW boo [PGRfl(OUCATA IMEEUTCX 

ndaY11wa1 
ERurcx/EXCEYrNa1DA&

IGDS 
ocISfiDELHI IBHUBANESHWAR CX 

as Rustig IDfLHI CEX ZONE 	 ... 0HII1ON 

- IMEERIJT ccc ZONE NOIDA IKOUCATA OJS 

ITJRGAON 

bramO Reddy fNt4AJ CEX ZONE CHENNAHH CIIENNAI IUNE CX (OA) 

pn  JIENNAI CEX ZONE O4ENNAI-IV OIENNAI - FiUR CX 

II Venkata ICrlGhna [CHENNAI cus. ZONE Q1NNAI AIRPORT 	
' 
 FAC  DARA CX 

ICHENNA! 

~rva IMEMUT CEX ZONE NOIDA NOIDA 	 inr 
(P) (OTHER ThAN 

Afflrb 
	 Rn 

S 

4 : .11JUN-5 j: 50 From:fODL.CcJiR.dJSTQf1SHG 036 	07 

- 	 ..  

- 	 : 	 •-.r 
Thø23051 	:. 	 P.6 

. NO. 21ua2/i0/2005AdU 

Oovammt of India 
ç- 

 Minlatlyof Finanea 
D.pPttmont at Revenue 

Cenfral Read of Exci*e & Cucto, 

bated 3tane 10, 2005 

OFFICE ORDER NO91/3005 

The foflo,v$ venWare and poeng In the grade of Addlt4onI Commiulon r & Jøint Camrnl9loner of Cuorr S 
Cal Res are hereby ordeid with Immediate effect and until further a,dira: 

P Officer 	Iresent poadnq 	 ted to Zone! Directorate 

12. 	ASdIilVas 
o 

L- 	fr. 
TIAvteakrIchna I 

iDodI 

116 	— .0-ia .  

. 5thoah Kum 
[jj plIm.thu Gupta 

ii -  Sug$viocna 

20 i — Debmdish 
 

Iii 	ih• 

1ff KCiøhfly 
P H.mavutfl (r) 

0J51 ZONE 
	

IMORT 

C ZONE GHAZIASAD 

AT QELHI 
DATA MGMT (S&I-01.DE DELHI 
MNAZ CEX ZONE 
AT MUMBA! 

0U(ATA cEX zONE. Koikata (ST) 

)GIccEDEUII 
H!NNAI CEX ZONE. QIENNAICHENNAI 

)IINNAI CEX ZONE. CHENNAI-Il CHENNAI 

DELHI CUS (PREV) OTHEP. THAN 

IcoIMAToRe CC 

IhoDal  cx 

Im 

Cu (P) (other than 

cx  

cx 

TaxIndIará,Un&com Pvt Ltd.. 	 -. 	 Paga I of 7 

DXI, a103 VaaSAt Ki4 New De*l-70 
V. hdndiaaIn&m. 
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V : 

Miami 
124 	j5eemArora (P4rs) - JG VALUATION HUMAI 	 ,. Ahrnedabad Customs 

NACEN PIUMBAI 	 jAhrnedbod CX 125 	(beep&é Arms 

1 26  Fra m 	xumer 
DELHI OJS. ZONE DELHI ACC (EXPORT) 	Jv0d . 	 -. CX 

MBA!-! 0.1$ ZONE MUMBAI IMPORT 	
:IVedodaJ.a CX .  1  

'18 ICMøn Lal Mnh 	-- (DELHI CX ZONE DeLHI-UI GURGAON bCustom! 

E 	1' Pragad M kchro MUMBAICEX ZONE MUMBAI I 	 ]Nagpur 

I30 1G. Svet HV9* .. - HYDERABAD CEX ZONE HYOEABADI. 	.1COmbtore  

31 A K 3yOtIshI öWIT CEX ZONE, OELIII4 	 flimchedpurex 

K $ dhift - Vadodro CX 

11.ucknow 
132 - D.I BANGALRF 

F33 SanwSh Kunw Pendey OLH! CUS ZONE, DELHI ACC (EXPORT) - 	 - CX 

J8hsSnQh OGICCE. DELHI 	 . IDeRi(othO!thanA"SthUm 

JSuchti Sharvna Mrs INACEN DELHI (Wagpur CX  

Cx iviza; 3i6 	11  0wdra Vema OGICCE DWII 

L R44 Kilshna Rao HYDERABAD CEX ZONE, IWDERABAD-I IAhmedabad CX 

IAhmedabad Cus P Dqvhjdu O4ENNAI -IU CX 	 - 	 .,. 

39 Do5duari Hare  RhM -  WYDEP.A8AD CEX ZONE, HYDERABAD4V [Ranth cx 

C )u1Io Arxrews CHENNAI-I cx 14° hillong US ,(P)_____________ 

Mulión Dais 

( 	Pothaiu Sureh Kumar 

re  Kuma? 

- CHENNAI CuS 	. 

HYDED.ABAD cEX ZONt HVbERAAb-i1! 	iV4dodar 

IBANGALORCEXZONE.8ANGALDREIfrUR 0(,.  

RnchI CX 

CX  

Kuiiar Mofld$l (öG, VIGILENCE KOLKATA ICOIMOATORE CX 

(45jP.K. Mare IKOUCATA cuS 1SREC 

(öUCATACUS 	.. - 114YSORE CX. 

F3IJavDIt 1MUMM!-10 	 ,TTIpuRcx. 

iJsenmiTsâan (4ENNAI Cus PREV ZONE ThICfW (KOLKATA CX 

ijMhok R Mahide 	 FAMMEDABAD CCX ZONE AHMEDBAD-tII IRA)KOT CX 

F~mft Iz0 ThAM.1 
FESTAT  KOIXATA 

151 	IhIt T'b9I IAHMWMAD CUS ZONE 	 - INACEN VADODARA 

fEjanJee1 Ga4adhar Oewehwar (VADODAPA Ca, SURT-Il, 5URAT 	7 FCESTAT MUMBA!  

-- [53Ji1tinar0a3 IiANCHI CCX ZONE PATNA - [öiXATA CX 

FFma 	
KumarRut8O.. IAtM0 

0.19 ZONE KANDLA CUS 	
]DGIE DELHI 1. 

Shyàrngundar F8ANGALORE 0.15 ZONE MANGALORE [AGALORECX________ 

IS 	(vinod ikum& DJhIya (UNE CEX & CIJS ZONE PUNE' U IDG AUDIT CHENNAI 

1flSephn I D SouU 	 CEX & CU5 ZONE friACEN CHENNA! 

- IPUR CEX ZONE JAIP'JR -II - ICESTAT DELHI 

j1ahP.nd.y 	.- 	 . IAHMEOAEAD CEX ZONE AHMEOAaAO-i.1OPMDELHC 

ffluIalutan 	- 
(AHMEDASAD 0JS ZONE AHP4E0AMD (NACEN MUMBA! 

iIi°y Kumsr Kar IVIZAG 2EX & cus ZONE  
- io' KOLKAA 

IJAIPUR CCX ZONE 3AIPURI - 1ANOIGARH CX 

63. AShOK wnarUfCQI 	 A rgaar 	 .-.  

(64 (Satya ka3h Paliwal 	wcKNOW CCX ZONE WCKNOW 	IDG AUDIT KOLKATA 

FIRaitiP 	ICHAG 	CEX ZONELUDHYANA ..__(Kou(ATCLST0MS 	- 

TsxIndIanllneAOm Pvt. Ltd.. 
B-XI, 8183, Vacant Kuni Now O&hi-70 
Web 
Email. 

•1 	 C 
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.1' I , I ifl Il.'i rrCLu.  . iZn_i Is . .gt._,I tO l.'IJiStb.ILC2IC•.S.U.;,- 	 - 	 -, 	 .e ,. 	 I 	 .n. , 	 - 	 - 	 .. 	 ,. . ..j - 	 . . - 

r _ 
fl 

JUcOIC - 	 .frANGALREcEXZONE. . 

Had Haraa', iOr [*.HMW 	 J ACAD J5. ZONEAtINAGAR CIJS 
fI.tA CUS (P) 

ij 
cc 	- 	: - e 

- IiIpak Bandbu8arI IRANcHI CEX ZONE JAMSHEDPUR  CUS (PEv) 
IN, 8ndallks 5rffiIvs 	- IcOIMBATORE CEX 20NE JAHMEDAMD cus 	- 

171 	rn Kumr Kapur IAHM!DAeAD CC ZONE BHAVNAGM DELHIOC 	 — — 

IflcM. Qioudpi.,y IVADODARA CEX ZONE VAPI IDOPM DELHI 
I5flkamom Nere PIIIa 	• 	IVIZAG X & CUS ZONE (UNTUR CHENNAI cx 	- 

lii 	S SAIAL 	 IMARGALORE CEX ZONE BELGAUM 	— CHENNAI cus (PREV) 
F5rIBAUEETSINGHNLJNWAL 	IDUAMRflSAR ... 	 - 	 . rOELHI.CX 

F 1SHiIOIN 
PANNEi 	1NGcEX & CUS ZONE SHILLONG KQLKA'rA CX 

15RFNOERAKUMAR-1 	JOELHI cEXZONEPUNCHKULA.. 	.IDGICCEPEUII 

[79. SHAKKARWAR
RAO 

 FGP'URCEX ZONE AURANGABAD 	IVADODARACX 

IiOiALUtKIuN SONGATE 	SHILLONG CEX & CUS ZONi5T1ILL.OG JXOLKATA CUSTOMS 

kPREV 	
PREV ZONE AMR1TSAR CU5 

SETTLEMENT COMMISSION DELHI 

IDELHI COXZONEROHTAK.- DELHI CUSYOM(PREV .) 
IVA000ARAcEX ZONE VAPI HVDERAAD CX 

IO IENNAI CEX ZONE PONDICHERRY 1COCIIN cx 

frIAGPtJR CEX ZONF AURANGAØAD IVADODARA CX 
ICOIMBAMAI! CEX ZONE IcHENNM cUS (PREV) 

Icoctixt4 CEX ZONE CHENNAI CX 

[OUcATA CEX ZONE HALDIA 	. ISHIaONG cUS (P) I 

SINGH SODH 

MA HAN .DRY 

I1DAVESH KUMAR SRIVASTAVA 

1S4 N 	 — 

JIiJATYA NARAYM4 PARWAL — 

s PMA1YAND 

577  

69: IMMMAGOTRA 

J90.. 	TANDAPAThI GALl 

lirIIALyAN KUMAP. DUTTA 

f9 2. ~URFSH NAMIN PPSAD 

.IMDHUR SR!DHAR RDV 
Efls smotsu 
FS. 	NUNTHUK 

RA3NDERA LAXPA 

1i[5uMAN BI1.A 

SHDO4AR •  

[100 -SOUNDARAJAN 

Al CIJS PREY ZONE llJrzCoPJN 	 — -- 
REV) 	...

. .....- 

LCDC2ONEHOPAI. 
-: 	 - - 

[DEL IX - 

AM CEX ZONE DAMAN VALSAD, 	
DCLIII - 

& cus ZONE TIRUPATI . IKYDEAA 
EX ZONE PUNCHKULA - 	 IEAI4GALORE CUSTOMS 	- 

NG 	( acus ZONE IDGICCEDEUII 
WAUOR ?RANC! 	- 

IMEeRUTCX - 

.INAC 	FARIDADAD 	- 	 . 	. 
1KàLKATACC — — 

2XZONROHTAK - 

CEXZONE BHOPAL - . 

jDELHI I 

IDHOPu 

IHIU.ONGcEX&o.JSZOtlE GUW'AAiI 
IINAICUS PR! ZONtTUflCORIN CUS 

Iioi 
	

I.AL NGILNEIA 	- tSHIU.0N CEX & CUS -ZONE SHILLONG IDP?R OWl!  

PCATA SUEHA REDDY JV1ZA13 CEX CUS ZONE GUNTUR 	IKOUCATh CUS 

'DM10055 	 ICOIMQATORE CEX ZONE SALEM 	- IDELMICUS -- 	— 

.SWAN - 	 . . IRANCHI CEX ZONE )APISI1PUR 	IWCEN I'ARIDABAD 

T.xfld4.on41ni.ccn Pvt. Ltd. - 	

- 	. 	- 	-- 

BXt18i83.ftuntXui.NewDeIN-7O 	 . ,-. . 	 - 	. 	 Paqe3of 7 



• 	. 	.J& 	 3r-1 	 •' , 	Iw.I3tU.)i9 	 r. ' 

\)\ 

tnd1 	 1W] 

NAN 	, jQ1ENNM CEX ZONE 	• CMENNAI 

AISWAL IMUMMI-I CEX ZONE -- __ ,  (AHMAAO CX  • 
IRSINGH (MUMBAI-J CEX ZONE. 	• cc 
ASH KUMAP. 	-. (PUNE C!_X & CUE ZONE - 
AiiAv 	•' [PtUMMI-u CEX ZONE IAMD CX 

i:iiiDR SHARMA (OIANOIGARH CDC ZONE 	• •IKOLKATACX 

KUMAR SINGH-I IDGFU MUMMI .. frAoODARA cx 

AVTAR PAER! - • ()AIPUR CEX ON 	 ' .- • IDGICCE DELHI 

JGHO4ANDCL 	 (iRUT CEX ZONE  

- JiSAI-I CEX ZONE - 	. IAHMEDAB 	CJJS  

IVADD 	ONE  CHENNAI 	S(  

rMiJMA1 I CPX ZONE   

rD—G VIGiLANcE CtIENNAI IvIgG CX  

IKOLAKTA CUS ZONE 

iNNA1CIJS ZONE ' : V1ZAGCX 	 -- 

BALA3I NIRANJAN frnZAG CEX & CIJS ZONE ICOCHIN 

1121 A J4YACHANDRAN ICESTATCHENIbJAI ICHENNAI CUS (P) 

1M2114ILESH KUMAR [MBAI-I CEX TONE IM0DARA CX 

RAIENORN - [CHENNAI 	J5 ZONE [&HIN CX 

i4IM4CKIAM S  ILAICtX2) fr1CHYCUS  

1i1 15 SEPH iPALCEX ZONE 
- (RHOPAL CX 

-- 

J126IHAO4AMN TNOH ON PROMOTION 

J1HASN4 IMUMBA!-! CUS ZONE [PATNA CU5 (P) 

,NAM3U INAGPUR CEX ZONE 	_, IVIZAG CX 	____ 

(129 INAdIN KUMAR SHARMA II AHMABAD OJS 	_- - 

MKINDER 311.  SINGH 	TON POMOT!ON 	
: 	, 	HANOIGARH CX 

iI Is 
-- 1i.1R IkGANANTMAN ICHENNA1 CUS ZONE 

PIISRA 	_ [NE CEX & 0J5 ZONE 

JfTO4V cus 
LEMENT COMMISSION KOLKATA 

113-IMANOJ KUMAR KEDIA 	(OU(ATA 0.15 ZONE NCHI CX -- 

11IS_ ANKARVAD1VELU (öiENNA1 CEX ZONE [DIa4ERRY 

[iii1iGH PATHAK 

- 
[MUMBAI-I CEX ZONE (HILLONG CLIS (PREy) 

FIiflSA4ISH Siwi 	 frAbOOARA CEX ZONE ' 	(OIIIMTORE cx 

1iS5TKAGHAPAThY NNA10EXZONE JMANCALORECX 

' 
___.-•- 

sHA 
. 

IMUM 
MUMBA1-1 CUS (FOR RISK - 
MANAGIENT MODULE) 

friuMeAl-I OJS ZONE 

11. IA.iiox KUMAP. 	- 	(ON PROMOTION 	•. . (1kOTA 	-. 

171flIS*tIO4AR 6MG 	. 	(cE1 KAJ4PUR - 	• 	. •.IDt.HCus 

LTibT 

rii:j 
rl 1-7. r 

ifr_KUMAR AGARWAL.IMU 

' 
144 1A3zuddin 

lNàerJv Kumar M&IICk 
146  jAf IGO )osph Chfld?5 

IDG yAW MUMMI  

AIcEX ZONE 	__•. eANGALOR! CJS (OThER THAN CL-A) • 
UVHIANA 	- 

_ 
DGcEI. WDHIANA 

)140TION 
LOP'JS. ZONE , 

__CUS  
TNACEN.  

T.xIIdIaonhI,*.COIvT PvL Ltd., 
.XI.I1$31 Vasi fit kunI, Now 00I.70 
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j. rruiI. r 	t.Lit\. 	 .n 	LJLiL.L...Lt'i 	- 	 L... 	 .JJJ.I  

dndQ!1Ij 

F
[jT i pritep SIn 

bjir"Wmwm Roddy VIZAGX&OJS.ZONE-. 

 IEERVT cx zot 	 jMEERUT  

IMUMHAI.  
9ANGALORE QJ5 .. 

1149 U5I  Vtj.y Møhan )aln DGI=.DELHl 

[iii Simir Subheh BaM 
Nnoy Kumar 

- 

TriuMeAl.! 
DCRI MUMBAI 	1DRI 

CEX ZONE  

MUIMI 
AHMEDABAD cx  

KOUCATA a's (WEST BANG (P) 
151 
152  BdN Rem Achaiya BHU8ANES WAR CEX ZONE 	- 

113 	ISdho Keka HYDRAMD CEX ZONE 	T VIZAG CUS 

1154 	jP46nIsi Sexa - 	 - MEUT CEX ZONE OELHI CUS  

Fi RIjccv o,w8I • WCKNOW CEX ZONE DELHI CX  

1156 AJay Kumar P8Adcy 

laANGALORE 
Bt4OPAL CEX ZONE * )A!PtJR CX 

J157 N. Padmahrl CUS. ZONE BANGALOE CC  

DG cvs DELHI 
1158 JaThflw.r$ lOG SYSTEMS. DEUII 

DELHi 	 1DGRI [iii Raj&1 Kumar MlshrD 	 jOGRI DELHI -- tioo Sjay Bonsai loLHI CLIX ZONE IDGRI. DELHI 

fjjrrástmArsh4 ION PROMOTION 	 . IMUMBAI-!.CUS.  

1i diVainge OGRI MUMBAT JSTrLEMENT COMMISSION MUMBAI 

MIGThmIzhV&vm OIENNAICUSZOP4E 	:]COIMBATORECX 

 ~63  
Gyan Sarvar ON PROMOTION 	 - 100CEICHENNAl

DELHI CX 

[j 5 	V SrWvase Reo CI4ENNAI CtJS ZONE 

DELHI 0)5 ZONE 565 LaUt Prmd -. 1D5R1 DELHI 	- 

ThT R1* Ktjmar - . Fo PROMOTION 	. -. DELHI CUS 

6. Jii Mohan Saxena DOPM DELHI  DOPM DELHI  

KOLKATA OC (OTHER THAN CL W) -- 	- aafldm ON PROMOTION 

1170 
- 

RSNanekumr JCMfNNAI CUS ZONE VIZAG CUS 

Iii umkhe Kaoyor .. 
ON PROMOTION 	. LUOCNOW CUS 

iCOIMBATO .RE FI-72 r$pak Kumat Gupta IRANGALORE CUSZONE, 	. 	 . cx 
j173 Ni Kuma,esh ION PROMOTION 	 1HENNAI CUS 

174 PIdP Sw IKOLKATA CEX ZONE JKOLXATA CX 

j175 IKARIBINDER K PRASAD ON PROMOTION IDLHI CC  

176 NDRA PAL 

_____ 

MU!fl 0)5 ON PROMOTION 

177 ANDRAMOHAN ~S, 
[CHENNAI CUS ZONE - T6)MDATORE CX 

[ia KRISPIAN ) ANANTHA ON PROMOTION 1CHENNAIS  

lug 9, P DAS [ó (VIG) KOU(ATA 	- 	J1ATNA CUS (P)  

Jiao VPENDRA SINGH YADAV . IDGRI. MUMBAI 	.. .. IMUMBA ais-i 
181 PtI'ME LAI. UPADHYAY KOLKATA CU5. ZONE ICHIENNAI 

KOUCATA CUS 

182 MANISH MOHAN II - . ON PROMOTION 

JMUMBAJ II CIJ$ ZONE - 

CUS (P)  

jMUMBAI I CUb 
3 K BALAMMAJUMOAR 	- 

lMUMBAFIC. ZONE Fla. D}4IRENDRA SINGH GAPJYAL .. 	 1pMBAI-n CX 

F86

ptJrrENM1NGANANAL 

K !VAGI 
- 

MEERUT CEX ZONE 

ON PROMOTION 

1SH1L0NG&CU50i ._._ 
ERt7 CC  

{MEERI$r CX 
187 j VENKAT 

- 

ii PRASHANT KUMAP. HALDAR DELHI CUS. ZONE, 

oI F
- . IC BA1.WIUKTHY . 	 - 

KOUCATA CX ZONE 1(OLKA?A 0)5 .._ 
1 190  - 	 . 	- MEERUT CEX ZONE- 

 

(OTHER THAN 

IOELHQ 
-- 

PATNACUS PEV.ZONE lACHI 
10 

192 
K C lENA 
pMI5THUSAMY  

- 

cHENNAI CUS. PREy. ZONE 10EN1 CU5 
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• 	 uJt 	UI 	 •V 	
j•j 

	

- 	 - 	 V  

V ..  

193jAMrtV)AIN 
V 	

JN 

GJJRUNATHAN 
- 

PROMOTION 	 ¶CESTATDEU1 - 

194 JR CUS.ZONE 	104ENNAI 

ON PROMOTION 	 1VA000ARAO( 

196 1 PANDAB O4ARAN BEHA  DGEI RQURKf LA 

MUMBA! I CEX ZONE 	-- 
K91.KATA CLIS 
iADODRA CX 

0.15(P) PUNE 	- - 
107 V K - SINGH - 

iQS is N AKH1U 	 - ON PROMOTION 	 TiiUMBAI 

fiW RATTAN t.AL BHAGAT O4AI4DIGARH CEX ZONE 	IDPPR. DELHI 

iirrAMM MEENA JAIPUR CEX ZONE, 	 1DELHICUS(P) 

12011R K MEENA JOELHI CEX ZONE• 	'. DEL}IICC 

PUNE CX 	- 	- 202 IRI'4)I AHMED MUMBA! 111 (CUS PREV) ZONE 

203 [RAiNDRA NA AR MUMBAI-IlI CCIJS.PREV-) ZONE KOU(ATA 0.15 (OTI4ER THAN Q.  

p204 HYbERABAD CC  II1ESHWARI 

V, 	 •,• 

DHOPAL O2NE 

205 B N SINGM 	 JON PROMOTION WCKNOW CX 

rTHoMA$ ' 
ON PROMOTION 	V 

BANCALORE 0.1$ 

25ic RMEENA  

	

V•V• 	
OGICCE DELHI 	V 

••, 	 DEUII 01  

KISHNAN1 	 • 	 DiE. OF LOGISTICS DELHI 	DELHI CX  

DTE 
DELHI 	 V V IoELH I 

20
,

8 ISURESH 

 1AKiADAN.0 

fiTh KRISHNA MSHAYA MISMRA (Mrs) 	 CESTAT. DEUII 	 CX 	- 

SANJAY KU4AR AGARWAI. (Or) - - 	- 	bG EXPPROMOTION DELHI 	IDELHI GUS 

	

ICSSTA DELHI 	 -- 	- 	IDEU41 1i12[NfCHAY 

IANJANI KUMAR KMJSHAI. IG AUDIT MUMBAI .. 	.. 	.MUMM1-I CX 

IPlITH J224 - A SHAH 	- 	[CTAT MUMBAI 	 [iUMBA1 110.15 

VADODARA 	ICHANDIGMH CX
V  

V VjNAEN 

F1flIAANK KUMAR 	INACEN KANPUR 	 C6N ITA 

I217B VjDPtAR IDEUII CEZ ZONE OELHI 111 OURGAON 	 [DC SAFEGUARD 

[BIH1 PROMOTION 
•IDELIII 

GUS ZONE DELHI CD  •: 

111INAEN KLJMAR. JAIN 	Ibjii CCX ZONE oEuu-xv:FARIDAO,w 	V 	 NAcEN FARIDABAD 

1
AM ET SINGH 	'jDELHI CU5 PP2/ ZONE j, 	V. 	 . 	jOG AUDIT DHI 

[TI51+! lAIN 	
V 

V 	[DELHI CUS ZONE DELHI ACC (IMPORT) & GlEm ELM! 	ICESTAT DaM!  

VD4YKUAMRPAULILHICUSPREV2ONE 	..'• -. V 
_______  272 2. 

KRISHNA 	•IMUMADM CU5 ZONE MUMBA! (EXPORT) 	 jCESTATMUMBA! 

[224.
BANIHR.ATA MUMBAI-TI CUS ZONE NHAVA SHEVA (IMP) & MULUND 	C 	• TI N 	M " 	 D VAWA 0 MV BA! 

1CFS NHAVA SHE VA 

[iii 
BHA17ACHARYA • 

[sANy PANT 	- 	[MUM BAI I CEX ZONE MUMABI V 	 DG SERVICE TAX MUMOAI 

F 
(Ut4AR 	

IMA
UMBI- CEX ZONE THANE-I 	 ' 	

jCEAT MUMBA! 
• 	 • 	

V 	 V 

JiTPRADIP KUMAP. KATIVAR MUMBAI II CEX ZONE 5APUR 	 ICESTAT MUMBAI 	-1  

(i Ib4ARIJL 6ARNWAL - - IC5W DELHI  
OF LOGIcTIC 

229, V " VENDRA RANGA 	
. 	

jDGCEILUDHIANA 	 DELHI 

W. V V SAATYANARAYANA fC9J HYDEP.A&AO 	IHYDERASAD CX - 

f23ijANf K NATHANEIL 	1PDEM8 	CX 	 rNACEN HYD!RABAO 

V  [tANFu 14&WANUR 	IAGALORf CUS 	' 	 , .V ': ' 	' 	 V 	
' 	 frETAT BANGALORE 	, -- 



t 

-I1 

iNAPAS1M14AMURThYIETAfIALORE, 
RASTOGI 	_jAIRrrSARCuS(PReV) IDGRIAMRrrsAR WOIIIANA 

[ 
S 1K  VIMLANAT1AN CHENNM -. 	oGRT MNOAIOR! 

' IA 1K SINHA 	____ IM1 CX - IDGCEI IAMSHEDPUR 

1INAVNEET GOEL 

SIVANAGA KUMARI 

[ui cx 	--: 
tUOP PUNE CX 

(DGC! DW'fl 

IHYDERASADCX 

1iT]O:PANGARXAR ICOIMBATORECX tO rF OF AUDrTMUMBA! 

46.SINHA _jMUMBA!-fl CLJS 

fRANCHI DC 	- 	 - 

.IDG SERVICE TAX MUM6AI 

- (SHILLONG Cx !TISWATANTRA KUMAR 
F242. 

1 43  

JK..MALKUMAR 

R PANIGRAHI (VA000ARA cx 

(DGV1GTLN4CE 	- 

IDELMI CUSTOMS 

KOLKATA OJSTOMS  
PREVENTIVE 

[MEERUTCX 

246 

VDtMA 

P K GOfL 	- 

(ON RERVERSTON FROM DEPUTATION 

1GRI OLHI 

rbTEoF LOGIST1C 

(CHANDIGARHCX 

247 (P NAGESHWAR RAG ION RERVER.c1ON FROM DEPUTATION fVIZAG DC 

1248 3 P SINGH -- 1UOP CBN GWAUOR J r. SYSTEMS DELHI 

All the officOn mentioned abovs should be relieved Immediately aMa compliance report to this effect should 
be sónt by the Chief Commissioner concerned to the undcrslgned by 1.5.06.2005. This should be followed by a 
repot containing ctDtus regardlnq aswmptlon of darge by the transferred officers against tncir now pots which 
shold rucli the undersigned by 30,06,2005. 

Y)lth this order, an prescnecs for posdng and ti'insfirs In the grade of AddlUonal Commissioner & )olnt 
Comnllanor of stoms & Csntral Excise received to date stand disposed aff. 

(R.K. Kill.) 
DejUty Secretary to tno Govemment of India 
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